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The Hon“ble Mir. C.J. Roy, Member(d)

The Hon~hle HMr. B.N. Dhoundiyal, Member (&)

1
(=]
3
&

-he applicant : Mone

! o gy Lo R RPN P Py
Vepnz Kalira, vroxy counsel

1
[l
-3
—
-
i
O
i

w3
i
=3
3
~
I
w

b

B

Py o |4 s
aWat, COoLnsE

JUDGEMENT (ORAL) -

%

This case is coming since 1987, e Find that hels

pursue the case This case was listed on 16.4.93 and
. 14.5.97% and the applicant was not present. Therefore, we
i that the applicant does not deserve indulgence so the
dismissed in default. Mo costs
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